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Ore Club

3484. SHRI RAJDEO SINGH Wil
the Mmister of COMMERCE be
pleaged to state:

(a) whether there 13 complete un-
derstanding on the ore club jdea
among ore-producing countries—India,
Australia, Brazil, Canada and Sweden;
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(b) if not, the reasons for it and
the names of the country/countries
opposed to “ore club idea”,

(c) whether the producing coun-
tries agreeing to club idea, together
produce more than half the export-
able 1iron ore; and - -

(d) if so, the harm to form the club
with the agreeing countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH (a)
to (d) A Mimstenal meeting of the
Group of iron ore exporting coun-
tries was held m Geneva on Novemn-
ber, 4-6-1974 This meeting affirmed
the need for <close cooperation
among producers of iron ore, and
considered setting up a permanent
mechanism or institution to cont.nue
and to further the work which so far
has been carried on by this Group
There was no opposition to the 1idea
of setting up such an orgamsation,
ang various suggestions were made
by participating countries A Prepara-
tory Committee senmior officials repre-
senting all iron ore exporting count-
ries was set up to examine, in depth,
the form and detailed provision for
an Association of Iron Ore Exporting
Countries The Preparatory Commit-
tee will meet in New Delhi in Janu-
ary, 1975, and report to the Minis-
terial meeting which may be held 1n
March-Apnl, 1975

Criteria for Detaining Persons under
MISA for Economic Offences

3495 SHRI SHANKER RAO
SAVANT: Will the Mnster of
FINANCE be pleased to state

(a) the criteria for detaining per-
song under MISA for economic
offences;

(b) whether Government are aware
that some spiteful persong are mak-
ing anonymous or even signed' mppli-
cations for the detention of persons





